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CAXLING a t t e n t i o n  t o  m a t t e r  
OP u r g e n t  p u b i  i c  i m p o r t a n c e

Ba ng l a de s h  Gov er n me n t  s  pr t -c o n- 
DITTON FOR TALKS ON SHAKING OF GANGA

Wa t e r s

SHRI SAMAR MUKHfcRJLE (Tlow- 
rah) I call the attention of the Minis-
ter of External Aftairs o the follow-
ing matter of urgent public im pm anti 
and request that ne mav make a state-
ment thereon

“The reported preconcuti m laid 
down by the Bangladesh Govern 
ment for talks on sharing of Gangi 
Waters and the s nlemate msmg out 
of it*'

THE MINISTER OF EXTIRNAL 
AFFAIRS (SHRI YESHWAI\ TRAO 
CHAV AN) As the House li dvta^e an 
Agreement was toncluded at D cce on 
18th April i*)75 ’ etween tvs Govern- 
ments of India a 1 Bangladesh which 
provided for the operation of the 
Farakka Barrage and the »*unn<rj{ ot 
the feeder canal during the *eai season 
last year penning further discussions 
regarding allocnt on of the 'e«n season 
flow® of the Ganga between the t*wo 
countries m terms of the Joit I Decla 
ration of the Prime Minister* of India 
«nd Bangladesh ot 18th May 1974

In their Declaration, the two Prime 
Ministers took note of the ffct that 

fa ra K k a  Barrage Project would be 
*oommi«a6ned before the end of 1974
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Th«y reooygnised Jhat during the .pe-
r io d * ^  minimum jSow in the Gang;*, 
there m i^it not he enough wqter to 
meet the needs of the Calcutta Por$ and 
the full requirements of Bangladesh 
and, therefore the fair weather Cow cf 
the* vfonga in the Je^n months would 
have to fee augmented to me«t the re-
quirements of thet two count, es It 
was agreed 1hat Ihc problems ‘•houid 
be approached witn understardmg so 
that the interests ni both the cpu iti les 
are reconciled and the difflcult.es re-
moved an a spirit of friendship and 
cooperation. Jt was accordingly de-
cided that the best means of such aug 
mentation tfcnTxigh optjfrnurr utilise 
tion of the v> riter resources of the 
region available to the two cojn tries 
should be studied by the Jo nt Rivers 
Commission for making suitable re* 
commendations to meet the require-
ments of both ihe countries

The Government of India have ex-
tended an invitation to the Govern 
ment of Bunc-luie»h to holu talks fcr 
the utilisation of he Ganga v, »U*is it 
Farakka during the lean season to 
that a solution consistent w <h the 
legitimate ne“Js «,nd interest, of the 
two countries m*>j be found ir a sp rit 
of friendship understanding and co 
operation and on the bads ol the J juit 
Declaration of \I<av 1974

The Govp’-nme’' t  of Jn*« , h<ne 
drawn attention of the Government of 
Bangladesh to the f»ct that , is=i ssmns 
regarding *il!jcai*on of >b» ftsnga 
vv iters have jjwiy*. been co fined to 
the lean season fron  about rat ’-March 
to about mid-May for the obv n 9 
reason that during the remainder of 
the year the watei flows are plentiful

According to the best I lfunrnticn 
and expert assessment available with 
the Government of India anj with* 
drawal of the waters of the Gsnga In 
Bangladesh or In Tadia ought net to 
have any adverse conseqrences lor 
either country because of the abund-
ance of water throughout the year,
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exoettt ft>r the lean season of mid- 
j&arch to mid-May. In fact, no ad-
vert* effects to Bangladesh during the 
lean season la*t year were observed 
by the Indian members of the joint 
teams of expert* that had been set up 
under the Agreement of 18th April, 
1870.

We firmly believe that it w.mli be 
to the interest* of both India a^i 
TlfiwgiMtoA to discuss and fettle, with-
out any preconditions, and in a 3pirit 
of mutual understanding and construc-
tive cooperation, the problem of the 
Gang a waters which is one of shortage 
during the lean season and of floodirg 
for most of the remaining part of the 
year. The ideal long-term solution to 
the problem of shortage in the Ganga 
during the lean months and floods in 
the region a$ a whole is to work in 
wholehearted cooperation m evolving 
a project or projects which would har-
ness the ibandm t water resource* 
available in the region for the 
of the people of both India and Bangla-
desh.

SHRl SAMAR MUKHERJEE: Mr 
Speaker, Sir, from the statement of 
the hon. Minister, it appears that the 
deadlock has not been lessened though 
in the statement, it has been stated 
that the Government have extended 
an invitation to the Government of 
Bangladesh to hold talks Whether 
this invitation is after their imposition 
of pre-condition or not, I do not 
know. Whether it is before that pre-
condition or after that, it is not men-
tioned. So, that must be made cate-
gorically clear

Secondly, I want to know whether 
the Government is thinking in terms 
of any other move to reso!ve the 
deadlock. Now, we are almost oti 
the eve of a lean period. Today is 
9th March. The lean period, accord-
ing to the calculations, starts from 
the middle of March. So, if just at 
this stage the things remain in an 
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undecided condition, generally, die 
peoplt* an* very much concerned and 
worried about the future of the port 
of Calcutta.

According to the Agreement made 
on the 18th April last year, the water 
released was as follows, between April
21 and 30—11,000 cusecs; between May
I and 10—12.000 cusecs. between May
II and 20—15.000 cusecs and between 
May 21 and 31—16,000 cusecs But jt 
is admitted by all that, to remove the 
salinity and siltage, to make the Cal-
cutta port navigable, the minimum 
requirement is, 40,000 cusecs of water 
during the lean period. That is ad. 
mitted by all The expectations arose 
because of the last Agreement that, 
gradually, this will be resolved 
through further negotiations.

It was also a condition that the 
Joint River Commission will keep a 
watch on the effects of the release of 
waters according to the last Agree-
ment. In the statement, tiie hon. 
Minister has stated that the members 
of the Joint Rivtor Commission on the 
Indian side have observed that there 
has been no adverse effect. But this 
is the version of the Indian side. 
There is no version of the other side. 
The position is that if this deadlock is 
not resolved, that is going to serious-
ly affect the Calcutta port.

I would like to quote here from the 
latest report of the Public Accounts 
Committee It says:

“If, for any reason, the discharge 
of an adequate volume of water 
estimated by experts at 40,000 
cusecs and repeatedly assured by 
the authorities does not happen, the 
Committee fear that it will be a 
grievous blow not only to the Cal-
cutta port but to the entire economy 
of the wide, populous and produo- 
tive region abutting on it, as also 
imperil Haldia’s enormous potenti-
a lities”
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So, the m atter is of very sermus con-
cern to all and particularly to > the 
eastern region. But from the state-
m en t of the Government I don’t  see 
much seriousness reflected m it to re -
solve, the deadlock.

AN HON MEMBER They also 
don’t say that it is a deadlocK

SHRI SAMAR MUKHERJEE- It is 
a deadlock because it imposes a nre- 
condition

So, you must make the 'whole position 
d ea r. If  there is no negotiated settle-
ment, what will be the fate and the 
position of givfag water to tbe Cal-
cutta port? And if there is delay, 
there will be further silting and the 
Calcutta port will be further affected 
and it would be much more 
difficult in future to remove that silt- 
age and more water will be necessary 
Sof thin is a very serious issue which 
requires full and thorough attention 
aiy} the initiative of the Government 
of India to resolve it. Efforts must 
be there from all possible angles and 
people must be assured, particularly 
about the future of the Calcutta port.

So, I would like the Minister to 
exilighten us on the position.

SHRI YESHWANTRAO CHAV AN:
I think that in my statement I have 
given information in such a detailed 
manner that if you had heard it care-
fully, there should be no misunder-
standing or misconception about the 
fu ture working of Farakka. We have 
invested ntearly Rs. 156 crores in the 
project of Farakka and it j» really 
m eant for keeping the Calcutta port 
going; and naturally we are inter-
ested in the Farakka Barrage At the 

time, there is certainly a sort of 
campaign in the Bangladesh papers 
about the  Farakka Barrage—that it 
fa a  adverse effects on Bangladesh— 
and the Bangladesh Government has 
raised certain points. After that, we
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sent mem an invii^tiojn $0 ccrpe «nd 
discus* with u« Ipecnyse, according to 
our information and expert opinion, 
there is no adverse effect at all on 
Bangladesh dub to the drawing of 
water during the lean season.

As for the Hon Members statement 
regarding pre-conditions, 1 am not 
yet prepared to  treat ttye communica-
tion we have received Iro n  them as 
a pre-condition. I think they will be 
willing to come and discuss the pro-
blem with us: I don’t want to treat this 
as a deadlock because we want to have 
friendly relations and I  ain sure they 
will understand the problem and dis-
cuss it with us. But I can tell you 
one thing; there is no question of giv-
ing up Farakka under any circums-
tances.

SHRI DINEN BHATTACHARYYA 
(Serampore): I have not only heard 
the Minister but I  have read between 
the lines of Ids statement In  spite 
of the assurance given now, I have 
still some questions to ask. My firet 
question is whether the Bangladesh 
Government has replied to your  in-
vitation up till now or not. Second-
ly, hav^ you got information from 
your own source that th e y  will not 
insist on the pre-condition that you 
should first stop taking water for the 
Farakka from the Hooghly and then 
only they will start discussion? Are 
they not insisting on this.

My third question is this. There 
was a clear assurance by the Prime 
Minister and the then Irrigation Min-
ister Mr. K. I* Rao in the course tit 
discussions with the West Bengal Gov-
ernment where the Chief Minister 
Mr. Sidhartha Shankar Ray was also 
present, that 40,000 cusees o* water 
will be guaranteed for five years at 
least and, after that, it will be review-
ed as to how much w ater ha* to be 
given and to what extent would it b« 
possible to concede the demand for 
the safety of the Calcutta P o r t . My 
question is whether the Government
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xtypto Joy this assurance even now 
And * when there was a talk between 
the' IttcUan Government Mid the pre-
vious ^Bangladesh Government, the 
late Mr. Mujibur Rehman also did not 
say anything contrary to the assu-
rance because it was taken for grant-
ed. So many declarations were made 
that 40,000 cusecs of water will be 
given even in the lean season. What 
is the latest position? Does the Gov-
ernment of India still stand by the 
assurance that was given in 1974, 
which was afterwards included m the 
.agreement in April 1975? What is the 
.reply of the Minister?

Apart from "the Farakka Barrage, 
th e  total scheme that was adopted is 
not yet complete and that is why we 
And that especially in that region, 
there is erosion, and there is danger 
o f the whole region being eroded and 
some sluice gates are necessary in 
certain places. Government must take 
care of that also so that there is no 
flood threat •and no erosion. The 
guaranteed water should also be sup-
plied during the lean season so that 
the Calcutta Port may be saved.

SHRI YESHWANTRAO CHAV AN:
Ef the hon. Member will read my 
statement carefully, he will find the 
answer there. I WOuld request him 
to study it carefully afterwards.

But I  can tell him, since he has 
also put the question whether they 
have accepted our Invitation or not, 
ihat we sent them the invitation on the 
llth  February* 1976 and we received 
*eir reply on the 28th February,

which neither accepts nor rejects the 
invitation. That is the position as. it 
is.

The tnajor question is about the 
agreement that was reached last year. 
I  may refer you to the agreement that 
was reached last year for the aJioco- 
tion for the lean period; pieats dn'*t 
forget the important aspects of i t

I don't want to refer to the assu-
rance that was given earlier because 
I am not dealing with the subject.

SHRI INDRAJIT GUPTA (Ali- 
pore): 1 hope the invitation is still 
open?

SHRI YESHWANTRAO CHAVAN; 
Of course; and not only is the invita-
tion open but our attitude is also open 
on the subject.

12.19 krs.

BUSINESS ADVISORY COMMITTEE
F i f t y - n in t h  R e po r t

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU RAMA- 
IA H ): I  beg to move;

“That this House do agree with 
the Fifty-ninth Report of the Busi-
ness Advisory Committee presented 
to the House on the 8th  March, 
1976”.

MR. SPEAKER: The question. Is: 
“That this House do agree with 

the Fifty-ninth Report of the Busi-
ness Advisory Committee presented 
to the House on the 8th March, 
1976".

79ie motion toos a&oxtted.


